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LOR: SABHA 
TUUdat/, Nooember 15, 19801 

Kartika 24, 1882 (Sak4) 

'J'be £Ole 811bha met lit .lftIeta 0/ the 
CJocJc. . 

[MR. SPEAXER in the ChIli,.] 

ORAL ANSWERS TO QUESTIONS 

E][~ Telegrams 

·43. Shri Hem Baraa: Will the 
Minister of TraIIsport and Commut-
ations be pleased to state: 

(a) whether it is a fact that the 
public has experienced considerable 
delays in receiving express telegrams; 

(b) whether it is also a fact that 
special instructions have been given 
for the despatch of telegrams relating 
to safety of human life in accidents 
or death; 

(c) if so, what steps Govenunent 
have taken to make these beneficial 
facilities known to public; and 

(d) whether Government propose 
to issue any circular or advertise these 
-pecial facilities? 

The Mbalster of Transport and Com-
lDlIDlcatiODS (Dr. p. Subbaiaya): (a) 
Some complaints are received to this 
elfect. 

(b) Provisions for according very 
high priority to such telegrams exist 
in the rules. 

(c) All the provisions in regard to 
this facility are published in the P. &: 
T. Guide, the Pocket P. &. T. Guide, 
and the Hindi Tar Nirdeshika, which 
are meant for the use of the public. 
1260(Ai) LS-l. 

:ii8 

(d) Yes, through normal publicity 
eft'orts. 

8brl Bem Bania: May I know whe-
ther telegrams relating to human life 
inVolved in accidents or death ad 
marked priority get preference over 
other express .and urgent· telegrams! 
If so, is this feature whicll gives an 
advantage to the people given wide 
publicity so that people might tab 
advantage of iiT 

Dr. P. Subbarayan: As. I said, all 
that is published in the P. &. T. Guide. 
But telegrams are given preference as 
they are marked express or ordinary. 
Of course,such telegrams that my hon. 
frieild talks of are given priority 
when they concern human life. 

Shri Bern Barua: It is not known 
to the people. I doubt if it is known. 
i also did not know it before this. So 
what I want to know is whether this 
particular feature which gives a great 
advantage to the public has been 
sufticien tly publicised so that people . 
might take advantage of it. 

Dr. P. SlibbaraY8ll: I will see what 
can be done to publicise this more. 

Pandit D. N. Tiwari: May I know 
whether comPlaints have been receiv-
ed by the hon. Minister that even 
urgent telegrams reach after ordinary 
letters? 

8brl RaDga: That is correct. 

Dr. P. Subbaiayan: I heard this 
complaint. We are trying to pull the 
department up. Unfortunately. the 
amount of supervision that is avail-
able to us is not enough. 

Shri 8.aDp: Is it not a fact? My 
hon. friend might also have had the 
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same experience. This is a long-
standing complaint running over 
years. Express telegrams are received 
much later than ordinary telegrams. 
People are being compelled to spend 
more on express telegrams and at the 
same time get" less convenience. 

Dr. P. SlIbbarayan: I am perfectly 
aware of it. That is why I said that 
I am trying to <get it corrected. 

Dr. M. S. Alley: I brought to the 
notice of the hon. Minister some time 
ago the case of an exPress telegram 
sent by Professor Ranga to me. Has 
he been able to take it up? 

Dr. P. SlIbbarayan: The hon. Mem-
ber being an older gentleman than 
myself I am not inclined to lose my 
temper as he seems to have done. 

SUi Goray: That is his natural 
voice. 

Dr. P. SlIbbarayan: I do admit that 
these delays do occur. We are trying 
to see how we can correct it so that 
the service is better than what it is 
today. 

Seth AcbaI SiD&'h: May I know 
whether it is a fact that the telegraph 
Ita!! has adopted go-slow tactics after 
the general strike? 

Dr. P. Sabbarayan: No, sii-. As a 
matter of fact, I think we have taken 
back most of them and I have impres-
sed upon them that they should do 
their duty better than they did before. 

Dr. Vljaya ADanda: May I know 
whether some express telegrams are 
not delivered at times? 

Mr. Speaker: Next question. Enough 
questions have been asked. 

SUi S. M. lIaIIerJee: I request that 
Question Nos. 46 and 83 may be taken 
up along with Question No. 44. 

The Deputy MiDister of Agriculture 
(Sbrl M. v. Krlshnappa): We have 
no obj ection. 
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